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for this. But such things are happening under 
her very nose and with her very name they are 
dislocating one of the most important 
departments of the Government. 

MR. DEPUTY CHAIRMAN: Mr. Goray. 

SHRI NIREN GHOSH: It should be 
reviewed and this order should be recon-
sidered. 

REFERENCE TO   ARREST   OF SHRI 
GEORGE FERNANDES 

SHRI N. G. GORAY (Maharashtra): Sir. 
you know that I am not given to exaggeration 
but I must say that 1 unreservedly condemn 
the action of the Government which has 
arrested Shri George Fernandes this morning 
at Lucknow. This came to me as a shock be-
cause early morning in the papers I read that 
the negotiations were going on and the 
representatives of the railwaymen were 
expected to sit with the Minister— Shri 
Qureshi fortunately is here—at 10 1O'Clock 
and the negotiations were entering a very 
crucial phase. We know that the strike is 
likely to take place from the 8th of May and it 
was the desire of the entire House, not only of 
one party, but of the entire House that if the 
strike could be averted it should be averted. 
Now in order to avert the strike negotiations 
were necessary and the negotiations were 
taking place. While the negotiations were 
taking place, right in the midst of the 
negotiations the Government has in its own 
wisdom thought it fit to arrest Shri Fernandes 
who is the most prominent of the railway 
leaders who are carrying on the negotiations. I 
really do not know whether the Government 
is playing a trick on the railwaymen because 
this is nothing short of treachery that you 
invite the representatives of the railwaymen to 
sit across the table, you carry on negotiations, 
the negotiations were due to be held today at 
10 O'clock in the morning and in the early 
hours of the morning you arrest the most 
prominent leader of the railwaymen, namely 
Shri George Fernandes. I do not know 
whether Mr. Qureshi   knew   about   it   or   
whether   the 

two Ministries of the Government are , two 
different tactics. The Railway Ministry on its 
own is trying to negotiate with the 
railwaymen saying that all their demands will 
be fairly considered—some of their demands 
have been met, that is what they give out in 
the papers—and on the other hand the Home 
Ministry instructs its own officers to arrest 
Shri George Fernandes thereby sabotaging the 
entire effort. 1 charge the Government with 
sabotage because this is nothing short of 
sabotage. Does the Government want that 
there should be a strike? Is this that they are 
driving at? Do they want that this sort of 
confrontation should take place and they get 
an opportunity to crush the railway people 
throughout the country? I really do not 
understand whether the Government has lost 
its head. They know that if the railway strike 
takes place the entire economy of the country 
is going to be crippled; it is going to be 
destroyed. Therefore in the interests of the 
economy of the country, in the interests of the 
industrial development of the country, in the 
interests of the starving millions of this 
country it was necessary to avert the strike 
and all of us were doing best to see that if the 
strike could be averted was averted. Now in 
the midst of this a bomb shell has been 
thrown. I would like to know from the 
Government or Mr. Qureshi who has srjent so 
many hours: I sympathise with him: though he 
lost his father immedia-telv he came back, 
and he was entrusted with these necotiations. I 
asked Mr. Lalit Narayan Mishra why it is that 
he did not do it and he said well. Mr. Qureshi 
is ♦here: I have full faith in him and in his 
capacity and if it is necessary I am always 
available. Sir. that day—I do not know 
whether you were here—Mr. Lalit Narayan 
Mishra said that he was eager to avoid the 
strike. The Railway Minister says that he is 
eager to avert the strike, the Government savs 
that the strike should not take place, we also 
say that if the •strike could be averted it 
should be averted and we all try to do it but 
you arrest the most prominent of them who 
were called here for negotiations. What will 
hannen now0 I am quite sure it will not be 
possible to carry on the negotiations m the 
absence of Shri George Fernandes. Therefore 
there wilt be no neeotiations. Does   this   
mean   that   the   Government   ?« 



 

really challenging the people that if you dare, 
you go on strike? This is not the way. I have 
been in the thick of the national movement 
right from 1930; I have seen negotiations 
going on between the hatred British 
Imperialist Government and the leaders of 
the national movement but never once did 
the British Government arrest the leaders of 
the national move-men i when negotiations 
were taking place-This is something new. our 
own Government has created a sort of a new 
precedent where you go on talking with tne 
leaders and you go on arresting them also. 
Who is going to believe in your honesty, in 
your straight forwardness? Therefore, 1 
would appeal, even now if you really want to 
avert the strike, if you want to create faith in 
the minds of the railway people that you are 
honest about your professions then I request 
the Government to release Mr. Fernandes 
and start the negotiations where they have 
been cut short. 

MR. DEPUTY CHAIRMAN: Mr. 
Sardesai. I shall call as many Members as I 
can. I have taken note of all those hands 
which have been raised. I would request 
Members to be very brief, as there are   
several   Members. 

SHRI BHUPESH GUPTA (West Bengal): 
Why brief? Members will not be brief over a 
matter like this. They will speak as long as 
they like. The Home Minister should come 
here and explain. (Interruptions)—Why   
should   they   be   brief? 

MR. DEPUTY CHAIRMAN: Because 
several Members want to express. Do you 
want to deny several  Members speaking? 

SHRI   BHUPESH     GUPTA:   No,  Sir. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: You take 
your seat now. Now, I have called Mr. 
Sardesai. He has the floor. The rest of the  
Members will  keep silence. 

SHRI S. G. SARDESAI: (Maharashtra): I 
will be brief and the reason why 1 would like 
to be brief is that every single Member here 
should get a chance to protest against this. I 
want as many Members as possible to sneak 
and protest against this arrest. The news 
about the arrest of Mr.     George Fernandes 
Is 

extremely shocking. This is not an occasion 
when I should be brief, but I would be brief. 
What is the whole situation? As Mr. Goray 
has pointed out, there is a limit. I call it 
nothing less than a fraud. Time and again this 
Government has assured us and the Railway 
Minister has said: I want no strike. I want 
negotiations. I have an open mind. I want a 
reasonable settlement and I do not want a 
crisis. The negotiations have been going on all 
these days. We have also been in the working-
class movement for long. What is the 
position? When negotiations are going on. at 
such a time you arrest the most prominent 
leader of the workers- Anybody who knows 
anything about the trade union movement 
knows this that this kind of action is a 
provocation to the workers to go on strike. Do 
you know something about the working class 
movement? All over India this kind of feeling 
is going on. When negotiation was going on, 
when every effort was being made by the 
leadership of the Railway-men's Central Co-
ordination Committee to arrive at a negotiated 
settlement, this has been done. Mr. Dange 
declared and Mr. Fernandes declared that they 
would make every effort to see that a 
settlement was arrived at. In such an explosive 
situation you go and arrest him, who is a 
prominent leader. What is the meaning? The 
only meaning is that you want the negotiations 
to end. It cannot mean anything else. Surely 
the Co-ordination Committee is not going to 
negotiate with Mr. George Fernandes being in 
jail. The negotiations were continuing and yet 
you arrest him. That means unilaterally you 
arrest him and you want to end the nego-
tiations unilaterally. On your side you want to 
provoke the railwaymen to go on strike. If 
they go on strike, as you know, the entire 
working-class will stand by them. There is not 
the remotest doubt about it. You want to 
provoke them and you want to suppress the 
agitation. Then you want to give homilies 
about the crisis this and that. Are we going to 
take these homilies? This is the way you are 
dealing with our leaders. When all sorts of 
efforts are being made to put out the fire you 
are pouring oil into the fire. This is what you 
are doing and then when the fire is there you 
ask why the fire is there. Mr. George 
Fernandes must be released. Wherever he is, 
bring him out. Then you 
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can have some negotiations. Otherwise, if the 
strike comes you can be sure that the entire 
trade union movement, the All India Trade 
Union Congress and the Communist Party of 
India will stand solidly by the workers and 
see that they fight and win. Let this be a 
warning to this   Government. 

SHRT D. THENGARI (Uttar Pradesh): 
This is a matter of very great magnitude. 
Actually today the representatives of the 
workers were invited for negotiations at 10 
A.M. Mr. L. N. Mishra had informed them 
earlier that the Prime Minister would be 
arriving today and after her arrival she would 
be apprised of the progress of the negotiations 
and then a final decision would be taken. In 
the meanwhile, we are hearing this news of 
his arrest- Sir, workers' representatives, re-
presentatives of all the sections of rail-
waymen are eager for a negotiated settlement. 
If there is a railway strike, the dimension, the 
magnitude, of the strike is unpredictable. 
Workers are willing, workers are eager, are 
prepared to avert thi' strike, and the 
Government is forcing the strike upon the 
workers by precipitating the matter through 
such arrests. This is a breach of trust as Shri 
Goray said. This is treachery. So I request 
you—this is a problem of such a magnitude 
that we here in this House cannot sit as 
helpless spectators watching the national 
tragedy like Neros fiddling while Rome is 
burning—to adjourn the House till the Gov-
ernment comes out with a proper solution and 
if the Government is incompetent to have that 
proper solution, the only honourable course 
for the Government would be to resign and 
quit and not  sit  tight  in   office. 
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SHRI NIREN GHOSH (West Bengal): 
All our worst premonitions have come true, 
those that we uttered the other day. I charge 
the Government that the Government is 
deliberately following a policy to provoke a 
strike so that this is the thinking of the 
Railway Board that 'provoke the strike and 
then the entire machinery of repression 
including the Army and the BSF which is a 
parallel army can be brought down upon the 
workers so that the workers cannot agitate 
for their demands for a pretty number of 
years.' This is the warning I gave. It has 
come true; otherwise how could the trains be 
cancelled putting the people to distress in 
order to set up the people against the 
workers? The people have seen through 
your game and they will stand solidly 
behind the workers. I repeat the point of Mr. 
Rabi Roy. When negotiations were going on 
the Prime Minister of the country said that 
bonus would not be given and went out. It 
was one of the crucial points to be 
negotiated. As an interim measure, the two 
crucial issues are bonus and parity with the 
public sector undertaking. So, I say the 
Government is a saboteur. It is an agent 
provocateur, a saboteur, saboteur in the 
sense that they want to sabotage whatever 
remains of the entire economy of the 
country, agent pro- 

vocateur in the sense that they are provoking 
the working class so that they can come down 
heavily on them. 

Sir, they talk of right reaction. It is they 
who are right reactionaries. This is right 
reaction. This is a declaration of war against 
the working class and the entire people of 
India. Shri P. K. Barooah, the Genera! 
Secretary of the All-India Loco Running Staff 
Association has been arrested along with 
hundreds of others 1 do not know. More than 
a thousand have been victimised. When the 
negotiations are going on, not only Mr. 
George Fer-nandes, the President of the 
recognised Federations of All-India 
Railwaymen, but hundreds of others, along 
with Mr. P. K. Barooah, have been arrested. It 
is a declaration of war against the working 
class. If you want to provoke I do not know 
what the railwaymen will do. I may not be 
their leader, but I am also one of the leaders. I 
say: release Mr. George Fernandes and all 
others. Withdraw the victimisation orders and 
start negotiations in a proper atmosphere on 
these two crucial issues. If you do not do that. 
I do not know what the railwaymen will do. If 
they vote for strike, not only they and the 
entire working class, but the 55 crores of the 
peoples of India will stand behind them. 

Tomorrow there is going to be bundh at 
three or four places. It would be an all India 
protest action and that would be a beginning 
of the end of this Government and nothing 
less because you are deliberately trying to 
plunge the country into chaos. 

SHRI KRISHAN KANT (Haryana): I am 
thankful to you for giving me this opportunity. 
Sir, yesterday when the Railway Minister and 
the Minister of Steel and Mines appealed to 
the railwaymen on the radio not to go on strike 
and when we came to know that the 
negotiations will start today with the Railway 
Minister and the workers' representatives, we 
had hoped that the catastrophe to the Indian 
economy would somehow be averted. Today 
even as I talked to many employees and trade 
union representatives, in their heart of hearts 
nobody wants a strike because they know that 
this will bring a great difficulty to the nation. 
But, Sir, today when I came to Parliament and 
came to know about the arrest of Mr. George 
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Fernandes, I was shocked. Could this be an 
approach to s.-ttle the issues? I would like to 
agree with Mr. Goray when he said that it is a 
treachery to arrest people. Has this arrest been 
made in the interest of Mr. George Fernandes 
to make him a hero? Har. this arrest been 
made in the interest of workers? Has this ar-
rest been done in order to get the confirmation 
of the Government which we all want 
somehow to be saved? 

Sir, the other day when many Members 
asked as to what is their strategy and why he 
is not in negotiation with the employees, he 
said we have a definite strategy. First the 
Member, Railway Board, will meet the 
representatives. Then the Deputy Railway 
Minister will meet them. And then, if nothing 
comes out of it, the Railway Minister wil) 
meet them. Is this the way of meeting the 
representatives? He lias arrested George 
Fernandes. Can any man in his senses think 
that after the arrest, they can have 
negotiations? I do not know what this tactic or 
strategy is. Is it not bad tactics or bad 
strategy? Jawaharlal Nehru once said in the 
Lok Sabha, We must not only be fair, but we 
must also appear to be fair." By this act we 
have given the alibi that the Opposition 
peopie wanted to say that we are responsible 
for damaging the economy of the country and 
the Government has taken the first step to 
damage the economy. .1 do not agree with 
Mr. Rabi Ray and others who condemn the 
Railway Board or the Railway Ministry for 
reducing the number of trains. I think the 
Railway Board has the right and the Railway 
Ministry has the ri':ht to reduce the number of 
trains to prepare themselves for any strike. So 
I do not agree with them. But, Sir, this act 
today is a lunatic act. All those who have 
worked in public life will consider it a lunatic 
act. If the Railway Minister cannot deal with 
the problem, let him give it to somebody else. 
But the country cannot afford a strike. All 
energies must be diverted for the purpose of 
avoiding this strike. All Opposition parties, 
all Congressmen, everybody must see that th;s 
strike does not take place. It can be done at 
this stage only if Mr. George Fernandes is 
released. I think if Mr. Qureshi had been 
given all the powers, probably a solution 
might have been found. 

SHRI N. G. GORAY: They have made a 
fool of him by asking him to negotiate and  
then arresting Mr.  Fernandes. 

SHRI KRISHAN KANT: I think better 
sense will prevail and greater patriots,;ri will 
demand that the strike does not take place and 
George Fernandes is released- Unien-ipiions) 
Mr. Deputy Chairman. Sir. whatever my 
friends may feel. I feel that it is an act which 
needs condemnation and I condemn this act. I 
condemn this arrest. I hope even now better 
sense will prevail and all parties will 
somehow find ways and means to see that this 
strike does not take place and the country is 
saved from an economic catastrophe. 

MR.   DEPUTY      CHAIRMAN:       Mr. 
Shahi. 
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MR. DEPUTY CHAIRMAN: Mr. Nawal  
Kishore now. 

[ BHUPESH GUPTA: Mr. Deputy airman, 
I have a submission to make. 1 think it 
involves the privilege of the House, or, 
anyhow, the dignity of the House. You will 
remember that the honourable Minister for 
Railways and the nonouiable Minister who is 
present here also had made a statement and 
conveyed to   us.   through   you,. . . 

MR. DEPUTY CHAIRMAN: What is your   
submission? 

SHRI BHUPESH GUPTA: i am coming to 
that. They said they are interested in having a 
negotiated settlement and that they were 
looking forward tor a settlement. We would 
like to know—t hope you will not treat it as a 
minor matter. • . 

MR. DEPUTY CHAIRMAN: 1 have not 
treated it as a minor matter. In spite of the fact 
that usually when special mentions are made, 
only the person who takes permission of the 
Chairman is allowed to speak, I had made an 
exception today. . . 

SHRI   BHUPESH GUPTA:   Very  righi- 
to.   A:-,   yon   know   very   well,   permis 
sion   is   given  on  one   matter  to  one  per- 
only and others are not    allowed to 
join;  otherwise,  the     Chair  would  not   be 
tie   Chair:   it   would   be   topsy-turvy.   You 
<re  very  right   in  giving permission to  all 
Members   of   the   House.   Opposition   lea 
ders  and  others,  to  speak  on  this  subject 
1 because we have a point of view. We have 
not   been   consulted   at   all.   The   provoca- 
r,io.       in   facti.   you  should   have  a 
discussion.   1   demand   you   stop   the  pro 
lifigs  of  the  House   now   and   start  a 
disci! the      matter.   The   Govern- ment  
cannot  act  in  this  manner,  in  this unilateral   
way.   Do   they   alone   constitute 
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this nation? Or, arc we a part of it also? Are 
we not interested in running the Govern ment   
of   the   country?   Have   they   not made it 
clear that they stand for a negotiated   
settlement?   I     attended   a  conference   
with   Mr.     George     Fernandes  at  a 
political  level, and all of us came to the 
conclusion that there    should be a    nego-
tiated   settlement   and   every   effort   should 
be made  in  that direction.  Now who  has 
violated  it?   Not  Mr.     George Fernandes, 
not the trade  union leaders.  Last night I was 
told that    there will be a discussion at   10 
o.'cicck.    Government does not even care   
to   inform  us.      And  they   go  and arrest, 
like a thief,   the leader  of the trade union   
movement.  This  is,  Sir,   downright 
provocation. They said,  "We will wait till 
Prime Minister    comes".  As far as  I 
understand,     she  has  not     landed  at  the 
Palam airport. To forestall even that, they 
have  arrested  these people. They had  de-
cided to     break  the     negotiations  and  to 
take  this     provocative   step,  so  that  they 
can  come up with stronger methods. Shri 
Dikshit  the  day     before     yesterday  in  a 
speed;  in  the  Lok    Sabha gave the green 
signal when he said that MISA would be used 
to deal with the situation- The hon. Minister 
Shri    Quereshi  is here.  I    would request 
you to rise to the occasion and to permit a 
discussion on the situation.     Let a  debate   
be  held  so   that   the  whole   nation   will   
know  who   is  right  and  who  is wrong,  
who  is reasonable and who is unreasonable,  
who     stand:,  for     provocation and  who     
stands  for     negotiation.    They should  
know and  therefore I request Shri Quereshi 
to    make a    statement and not to go away 
without making it. We should be allowed to 
discuss this matter. . . 

MR. DEPUTY CHAIRMAN: After Shri 
Nawal Kishore speaks, 1 will call upon  the  
Minister  to   make  a  statement. 
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MR. DEPUTY CHAIRMAN: Yes, Shri 
Qureshi. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): Before the 
House adjourns today, I make a state--ment- 
. . 

SHRI NIREN GHOSH: On what? Will   
there   be   a   negotiated   settlement   or 
not? 

SHRI LAL K. ADVANI (Delhi): This is 
an outrage. . . [Interruptions) There should   
be  a  discussion. . . 

(Interruptions) 

SHRI NIREN GHOSH: Will they be 
released   or   not? 

(Interruptions) 

SHRI N. G. GORAY: Does it mean that 
the negotiations have ended? 

SHRI NIREN GHOSH: Release all of  
them  and  start  negotiations . . . 

{Interruptions) 

SHRI RABi RAY: Let the Government 
release Mr. George Femandes. 

SHRI NIREN GHOSH: Yes. we want his  
release. . . 

{Interruptions) 

SHRI RABI RAY: We want a reply here 
and  now. 

SHRI NIREN GHOSH: We want to know 
here and now. We want the release of Mr. 
Femandes. . . (Interruptions) . . . I ask the 
Government: Have you any answer? I am 
asking you whether you have any answer. 
All right. You have no answer. Then we all 
walk out in protest . . . (Interruptions) . . . 
Down with this     Government. 

[At litis stage some hon. Members left the 
Chamber.] 

SHRI A. G. \KULKARNI (Maharashtra); 
Sir, one can understand their sympathy for Mr. 
Femandes and their demand for his release. 
But the Minister says that he is going to make 
a statement today. I do not know why they are 
not allowing him to do it. . . (Interruptions). . . 
Why are they not allowing this? 

SHRI BHUPESH GUPTA: Mr. Kul-karni, 
you know very well that they can look after 
themselves without your assistance. Why are 
you then coming in now? We want to discuss 
this today and we want the release of Mr. 
Femandes. . . [Interruptions). . . Sir, I want to 
know whether this will be discussed today. 

SHRI LAL K. ADVANI: Mr. Deputy 
Chairman, Sir, . . . 

MR. DEPUTY CHAIRMAN: Hie Minister 
is making a statement today. 

SHRI BHUPESH GUPTA: Sir, I want to 
know whether this matter will be discussed 
here today. I know Mr. Oureshi's statement 
will be there. But we will not listen to it 
unless you assure us that there  will  be  a 
discussion  today. 

MR. DEPUTY CHAIRMAN: There is no 
discussion  today. 

SHRI BHUPESH GUPTA: Sir. I 
personally what role Mr. Qureshi has played. 
Mr. Qureshi is accountable to the House and 
he has committed a crime and his Ministry 
has committed a crime and the Government 
of India has committed a crime. I want to 
know whether they are   prepared   for  a  
discussion   today. 

MR. DEPUTY CHAIRMAN: He has not 
laid any statement now. He is going to  make  
a  statement. 

SHRI BHUPESH GUPTA: I know it But. 
Sir,  

(Interruptions) 

SHRI LAL K. ADVANI: Sir. the point is   
not   merely   about   a   discussion. . . 

SHRI KAMALNATH JHA (Bihar):  Sir, 
the Minister is going to make a statement and 
I do. not know why thev are not   prepared  to  
listen  to  it   . 

{Interruptions) 
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SHRI BHUPESH GUPTA: We want an 
assurance that Mr. George Fernandes would 
be released. The first assurance must be that 
Mr. Furnandes will be released 

SHRI   MAHAVIR TYAGI:   Yes. 

SHRI BHUPESH GUPTA: If that as-
surance does not come, we are not going to  
listen  to  him. 

MR. DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta, you can take your seat now.  Please 
take your seat. 

SHRI BHUPESH GUPTA: I am waiting 
for a reply from them. 

MR. DEPUTY CHAIRMAN: He Is going   
to   make  a  statement   today. 

SHRI BHUPESH GUPTA: I want an 
assurance that Mr. George Fernandes v\ ill   
be  released  first. 

SHRI MAHAVIR TYAGI: I am not sure 
whether he was arrested without the 
concurrence   of   the   Central   Government. 

SHRI LAL K. ADVANI: I do not agree 
with that Sir, the Minister has said that he will 
make a statement towards the end of the day. 
My submission is that this dastardly and dark 
act was committed in darkness, at about 4 
o'clock this morning and it was done with the 
knowledge of the Minister and with the 
knowledge of Mr. Qureshi and Mr. Mishra 
and also of the Home Minister who is present 
here. I would like to know whether the Prime 
Minister also knew about what was being 
done. 

Sir, this is an outrage which has no parallel 
in the history of trade unionism of the 
country. . . (Interruptions). . . or even in any 
other country in the world. After all, the 
negotiations were going on. But, in the 
meantime, he has been arrested. So, first of 
all, the most important point on which the 
House would like to have an assurance is this: 
In order to avoid any confrontation and in 
order to avert the strike Mr. Fernandes must 
be released. 

MR. DEPUTY CHAIRMAN: Mr. Advani, 
the Minister has said that he would 

make a statement towards the ond of the day. 

SHRI   N.  R    CHOUDHURY   (Assaml: 
When he is going to make a statement on 
this, why are they not prepared to wait for  it?   
I  cannot understand  this. . . 

{Interruptions) 

SHRI LAL K.. ADVANI: Sir. I am 
constrained to observe that we cannot be a 
party to this outrage, this heinous sin of trying 
to cripple the whole economy of the country. . 
. [Interruptions). . . Sir, the other day, the 
Minister had said through an advertisement 
that the strike would. . . 

MR. DEPUTY CHAIRMAN: Mr. Advani, 
there is no point in talking now. The Minister 
is going to make a statement today. I am 
going to adjourn the House  now. 

SHRI LAL K. ADVANI: Sir, to register 
our protest against the action of the 
Government, against the crime of the 
Government, 1 and my party will walk out  of  
the  House  now. 

[At this stage some tion. Members left the  
Chamber.] 

MR.      DEPUTY      CHAIRMAN:   The 
House stands adjourned till 2-15 P.M. 

The House then adjourned for 
lunch at twenty-five minutes past 
one  of  the  clock. 

The House reassembled after lunch at 
seventeen minutes past two of the clock, Mr. 
Deputy Chairman in the Chair. 

DEMAND FOR A SHORT DURATION 
DISCUSSION   ON   RAILWAYS 

MR.   DEPUTY      CHAIRMAN:    Mr. 
Ganesh.  

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I am bringing this to your notice. You 
left, and we also left, before you adjourned. 
The Lok Sabha has admitted an adjournment 
motion on the Railways.  I have given  a Short 
Duration 


